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PART 1
GOVERNMENT OF PUNJAR
DEPARTMENT OF LEGAL AND LEGIELATIVE AFFAIRS, PLUMNIAB
NOTIFICATION
The dth June, 2005

No.25-Lepf2015.-The following Act of the Legislature of e State of
Punjab received the assent of the Governor of Punjab onthe 19th day of May,
20135, is hereby published for general information:-

THE SURYA WORLD UNIVERSITY ACT, 2015
{Punjab Act No. 24 of 2015)

AN

ALCT
to establish and incorporate a Universiy in the State of Punfab 1o be knawn
as the Surya World University for the purposes of making provisions for
inxtrction, feaching | education, research, iraining and relafed activities
at all levely in the disciplines of higher education including professional,
medical, technical, general education, language and lilerature and to
provide for the matters connected therewith or incidental therety)

Whereis the Surya World Educational Research & Charitable Initiative,
a Trust, registered under the Societies Registration Act, 1860 (XX1 of 1560),
midea proposal 1o the State Government for setting wp aself-financing University
in the State of Punjab on the basis of the Punjab Private Universities Policy,
2010 1o make provisions for all the streams of higher education at all: levels;

Whereas the State Government after due consideration of the sad
propasal of the aforesaid Trust has come to the conclusion that the aforesaid
Trust is capable of establishing and running the University and sccordingly
has accepted its proposal for the establishment of the said Private University;

And whereds in the circumstances referred above, it is deemed cxpedient
1o establish the Surye World University for the aforesaid purposes,

Be it enacted by the Legislature of the State of Punjab in the Sixty-5ixth
Year of the Republic of India, as follows:-

1, (1} ThisActmay be called the Surya World University Act, 2015

(2} Ttshall come into forée on and with effect from the date of its

publication in the Official Gazette.

Sheiet title and
Commimensemenl.
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In this Act, unless the context etherwise required -

fa)

(d}

(cl
(e}
fel
(f)

F:
(il

(1)

{ml
n)

fe)

ik

fal

‘Academic. cotncil’ means the Academic Council of the
Liniversity:

authorities’ meins the suthorities of the University;

‘Board of Management’ means the Board of Management
of the University;

‘Board of Stedies” means o body, to be constituted by the
Governing Body:

‘cumpuses’ means § contiguous ared within which the
University is situated;

‘Chairman' means the Chairan of the Trust;

‘Chancellor’ means the Chancellor of the University:

‘Chiel Finance and Accounts Officer” means the Chict
Finance and Accounts Officer of the University;

‘Dean’ means a Dean of the University;

‘Governing Body” means the Governing Body of the
University:

Hnstitution' means. an institation or institute or college oF
academic centre (by whatever name it may be called} run or
managed by the 'Universily” within the campus,
‘prescribed” means preseribed by the statutes, ordinances anid
regulations;

‘Registrar’ means the Registrar of the University:

“Grate Government” means the Government of the State of
Pumjai;

eimmutes’, ‘ordinances’ and ‘regulations’ meins the statutes,
ordimances and regulations of the University, made by itunder
this Act;

‘tezcher’ includes Professor, Reader, Associate Professor,
Assistant Professor, Lecturer and any such other person who
imparts instruction in the University;

“Trust” means the Surya World Educational Research and
Charitable Initintive, o Trust, registened under the Societies
Repgistration Act. 1860 (XXEot 1360):

100000000€€00CQQANNQN000020902096§99727P9%29



| m— —
PUNIAB GOVT. GAZ. (EXTRA), JUNE [, 2015 [l
YST 14, 1937 SAKA)
{r) ‘University” means the Surya World University, established
urder section 3 of this Act;
(5} “Wice-Chancellor™ means the Vice-Chancellor of the
University; and
{8 "Visitor” means the Visitor of the University,
< S (1) There shall be established a Frivate University by (he niame Edabdishnwent of
of the Surya World University in the State of Punjab. the Unsversity.
= i{2) The University shall be run and managed by the Trust in
b accordance with the provisions of this Act

{3} The University shall be a body corporate by the name
mentioned  in sub-section /), and shall have perpetual succession and a
common seal, [t shall have the power to acguire, hold, dispose of property
both moveable and immaoveable and to make contract and shall sue and be
sucd by the said mame,

(41 Thebeadquarters of the Universily sholl be located at Mational
Highway- |, ¥illage Bapror, Tehail Bappurca, District Patiala, Pungab,

(3} The University shall be sell=lnanced and it shall not be entatked

I receive any grant or other financial assistance from the State Government
4, The objects of the University shall be,- Crhjecis of the

(i) o provide for instrection, ieaching, education, research and LRl
tramning al all levels in all disciplines of higher edecation
including professional, medical, technical, general education
and 1m any other stream and subject, as per the necds of the
industry and the Society  in general, a5 may e decmcd
mcessary by the University through all the modes of education
aE may emerge or become relevant i Puturg;

(i) b0 promete the academic aspirations of the ol siedents,

fiee) po underiake indusiry orieoied reaching, iraining and rescarch
exlension programimes and o provide emplovable skills with
aview o contribute 1o the development of the Sociely;

{iv) to provide for research. creation, advancement and
dissemination of knowledge, wisdom and understanding;

{v] toencoomge and motivate leading industrial houses for setting
up at the campuses their respective corportate nstitutes for
academia industry nexsus;
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{vi) to-disseminate knowledge s0 as 1o make it accessible (o all
strata of the society;

fvii} to promote the Punjabi studies to provide for research in
Punjabi Language and Literature and 1o undertake measunes
for the development of Punjabi Language, Literature and
£ ulture; auid
{vili}to do all such things as may be necessary or desirable to
further the ohjects of the University.
Powers und 5. The University shall have the following powers and functions to be

:_'IE"“"”“"_“I ofihe  vorcised and performed by it o through its officers and authorities, namely -
niwersiby
fi} tomake provistons and adopt all measures (including adoption

and updating of the curricula) in respect of starting courses
of studly, teaching, traiming, research, consultancy and grunting
aftiliation relating to the courses through traditional as wellas
new innovative modes including online education modes,

{ii} toconduet examinations for granting or confemng Doctorate,
Masters, Degrees, Diplomas and Certificates;

{iii) toinstituge and confer the designation of Professor, Associale
Professor, Assistance Professor, Reader, Lecturer or any
other equivalent designation, as may be required by the
Universily in iis campuses or ils institutions and to appoint
persons as such;

{iv) twinstitute and award feltowships, scholurships, studentships,
exhibitions, as may be prescribed;

iv} 1o provide for equivalence of the degrees, diplomas and
certificates of the students completing their courses partially
ar in full from any other recognized University, Board or
Counctl or any other competent authority in India;

fvi} to provide for dual degree, diploma or certificate VIE-G-VIT
ather Universitics on reciprocal basis;

{wii) tosel-upceniral library, departmental libraries, museums and
allied maiters within the campus:

fyiii} to demand and collest fees and other charges, as may be
prescribed;

fix) tohald, manage and run the funds of the Trust and endowmcnts

N22222229%99922999922%2%2222222222991 2.0



FUNIAB GOVT. GAZ. (EXTRA), JUNE (4, 2015 113

(JYST 14, 1937 SAKA)

{x]

fxi)

fxie)

fxiii)

fxiv)

)

fxvi}

L)

fxvin)

fxix)

fxx}

[xxi)

(i)

faxiii ]

fxoiv)

created in favour of the University;
to institute and confer honorary degrees, as may be preseribed:

to print amd publish the works of the academic excellence
and to establish chairs of excellence:

to take spedial measares for the spread of educational facilities
amangst the educationally backward strata of society;

o encourage and promote spons;

to create technical, administrative, ministerial and other
necessary posts and to make appointments thereto:

te receive grants from the University Grants Commissicn and
other Central or State Agencies;

toreceive and to raise loans and advances for the University;

1 undertake research projects on musually acceptable terms
and conditions in respect of agriculture, industry and business;

to provide consultancy services;

lo encourage wnd promote extek-curricular activities for
personality development of the students, teachers and
employees of the University:

to purchase, acquire and tuke on lease or mortgage. any
immovable or movable property and to sell, lease, mortgage,
alienate and trnsfer uny immovable or movable property
belonging to or vested in the University;

lo preseribe the fee stricture for varieus categories of
simlenis,

to-seek collaboration with other institutions on mutaally
acceptable terms and conditions:

to fix, determine and provide salarics, remuenerations,
honoraria to teachers and employees of the University in
sccordance with the normis specified by the University Grants
Commission:

o do self-cestification, which shall be exempted from obtaining
any permission, approval, license, certificale, no objection
certificate or authorization from the State Government or any
other body. set-up by the Stite Government;
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{xxv) 1o frame statutes, ordnances and regulations for cauTying ot
the objects of the University; and

{xxvi} to perform all such other functions, which may be necessary
ar desirable in furtherance of the ohjects of the University.

6. (I} The University shall exercise its jurisdichion within its
Campuses.

{21 The University shall affiliate to it those educational or
professienal institations, established, nin or managed by the Trust within campus
with regard 1o which a specific decision is taken by the Trust.

7.  The following shall be the officers of the University, namely:-

(i) the Visiton

i) the Chancellor,

{iii) the Vice-Chancellor;

(ivi the Registrar,

v} the Deans of the facolties;

fvi) the Chiel Finance and Accounts Officer; and

{vii) such other officers of the University, as may be declared by
the statutes, to be the officers of the Umversity,
. (I} TheGovemar of Purjab shall be the Visitor of the University.

{23 The Visitor shall preside over the convocation of the University
for conferring degrées aml diplomas,

(3] The Visitor shall have the right to call for any information
relating 1o the affairs of the University.

i) The Visitor, in consultation with the Chancellor, may cause
the inspection. scrutiny, investigation, survey or inguiry or any other such like
thing to be magde by such person, as he may direct in respect of administrative,
academic or executive matters of the University.

{5} The Visitor shall, in every case, give notice to the University
of his intention 1o cause the inspection, scratiny, investigation, survey of iguiry
or any other such like thing to be made and the University shall appoint &
represeniative, who shall be prezent at such inspection, scrutiny, investigation,
survey Of inguiry or any other such like thing, as the case may be.

(6} The Visitor may inform the Vice-Chancellor shout the rexults
of such inspection, scriliny, investigation, survey or inquiry and the
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Vice-Chuncellor shall communicate 1o the Governing Body, the views of the
Visitor along with such advice, as the Visitor mey huve tendered and the
action to be taken on such advice.

(71 The Vice-Chancellor shall inform the Visitor about the action taken
o1 proposed to be taken by the Univérsity with respect to the Inspection, struling,
investigalion, survey, inquiry, or any other such like thing, as the case inay be.

{5) I the State Government considers it appropriate. in public interes:
10 mike inspection, scrutiny, nvestigation, survey or inguiry, 4s the case may
be, inrespect of any manter relating 1o, the University or ils institutions. a
reference shall be made by the State Government to the Visitor, who shill, in
consultation with the Chancellor, cause such inspection, scrutiny, investigation,
SUrvey of inquiry, to be made.

2. @) TheChairman'shall be the Chencellor of the [_Jni“a_l-bil}r and
in the absence of the Visitor, the Chancellor shall preside over the convocation
ol the University,

(2} The Chancellor shall be the Chiurman of the Governing Body
and he shall approve all appointments, nominations, removaly, SUSPEnsIons
and reinstatenients of the employess and officers of the Universily either
srg-mato or on the recommendation of the authorily concerned of the
University,

(%} The Chancetior may umend or revoke any decision taken by
any autherity or officer of the University and may exercise his powers, either
aue-maote or stherwise to do all things to facilitate the smooth functioning of
thee University.

{41 The Chancellor shall have the power to do all such other
functions, as may be required to do in furthersnce 1o the objects of the University
and any matter incidental thereto-and the decision taken by the Chancellor
shall be final and binding on all concerned of the University.

{3) I, in the opinion of the Chancellor, any decision of any
offizer or authority or the University is beyond the powers conferred under
this Act or the statutes or the ordinances or regulations or is likely to be prejudicial
te the interests of the University, he shall ask such officer or authority to
revise its decision within a period of fifteen days and in case the officer or
authority reluses to revise such decision, wholly or partly or fails to take
any décision within a period of fifteen days, the decision of the Chancellor

shall be final.

The Chancellor
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(& If, at any time, upon the representation made or otherwise, it
uppears 1o the Chancellor that the Vice-Chancellor or any other officer of the
University.-

fa)  has made defaultin performing any duty imposed upon
him under this Act or otherwise; or
{r} has acted in & manner prejudicial lo the inlerests of the
Lirtiversity; or
fc)  isincapable of munaging the affaies of the University.
the Chancellor may, notwithsianding the fact that term of that efficer has not
expired, by an order n writing and stating the reasons therein, require the
Vice-Chancellor or officer to relinguish his office from such date, as may be
specified in order, The Vice-Chancellor or officer concerned shall be decmed
ta have relinguished his office from the date so specihed;

Provided that no such order shall be passed, unless the grounds on
which such action is propesed to be taken are communicated o the Vice-
Chancellor or officer concerned and he is given reasonable opporiumty of

beng heard

i0. (1) The Vice-Chancellor shall be appointed by the Chancellor
feomy amongst the panel of three persons recommended by the Governing
Baody.

{2} Mo person shall be uppointed as Vice-Chancellor, unless he
possesses such qualifications, as are specified by the Universily Grants

Commss o,

{3 The Vice-Chancellor shall be the overall im-charge ol the
University, who shall exercise general superintendence and control in the afTairs
of the University and shall execute the decisions of vanous authorities of the
Uiniversily.

i} Tncaseof the absence of the Visitor and the Chancellor, the
Vice-Chancellor shall preside over the convocation of the University.

(5] The Viee-Chancetlor shall exercise such powers and perform
such [unetions, as may be prescribed,

11. (7) The Registrur shall be appointed by the Chancellor from
amangst the panel of three persons tecommenided by the Goveming Body.
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{2)  Noperson shall be appointed as Registrar, unless he possesses
such qualifications as are specified by the University Grants Commission

{3} The Registrar shall sign all contracts and ‘authenticate all
documents or records for and on behalf of the Univensity,

{4} The Registrar shall be the Member-Secretary of the Goveming
Body, the Board of Manasement s=d the Acadesmc Council but he shall not
have the right to veie

(3} The Regntrar shall exercise sach other powers and perform
such other functons. & may be prescribed.

12. (1) The Chicf Finsnce and Acoomnts Officer shall be appointed
by the Chancellor in sach masmey, 25 may be prescribed.
(2} Nopersos st be gunlified 10 be appoinsed a< Chief Finance
and Accounts Offices, sniess be bas passed the Chariered Accountancy Test
condiucted by the Institete of Chemnewsd Arcoments-of Tndia

(4i The Cheef Fomance snd Accosss Officer shall exercise such
powers and porform sech S, 2 my be presonbed.
13. (1} The Usrvercty sy spposst jach ofher officers, as it may
deem pecessary for @ sooth STy
{2} The masser of sppsanest of wch other officers of 1he
Universty sad thes powers st Sonctons sball be sock, &5 may be prescribed.
14, The Soliowwg dnd be Se Fthorines of the University, namely:-
la) e Cove ey Bosiv,
() e Bowsd of Mascrnewr
fch e Acaloese Cosncd, and
&) s ol oubersel, 35wy be decizred by the statutes (o

be e memherse s of B Univervidy.
15, (1) T Gowess=y Body of the Usiveruy shall consist of the
Sofiowmy poruoms, smewly
faf S Dscrfor ¢ Chairman
(e V- Chaesccier, : Member
ic) S porses seespied ey e Tros-oot : Members
o whoms T dhm b ST COSCITNE |
id e oiper of matgee=em of formutics : Member

b - - s

The Chief
Finance xnd
Accoands OlMTicer

Ciber aflicers,

Amthorities of
ihe University.

The Chaverning
Body.
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fey oneexpert of Finance. nominated by ihe = Ilember
Chancellor;
(i the Secretary to Government of Punjab, i Member

Department of Higher Education or his
representative not below the rank of Joint
Rocrelary; and
{g) oneeminent educationist nominated : ‘Member
by the Secretary to Government of Punjal,
Department of Higher Education in
consultation with the Chancellor
{2) The Governing Body shall be the supreme body of the University.
11 shall perform the fellowing functions, namely:-

fa) to provide general superintendence und to give directions for
controlling the functioning of the University in accordance with the
statutes, ordinances and regulations;

(4] toreview the decisions of other atthorites of the University in
case these are not in conformity with the provisions of the statutes,
ordinances and Regulations;

fe) 1o approve the budget and annual report of the University:

{d} 1o lay down the extensive policies 1o be followed by the University;
anil

()  toexercise such other powers, asmiy be prescribed by the statutes.

i3] The Governing Body shall meet af least twice in a calendar year,

{4} The quorum for meeting of the Governing Body shall be five,

16. {1} The Board of Management shall consist of the following

migmbers, namely-

fa)  the Chancellor.or his nominee; 3 Chairperson

{#r] the ¥ice-Chancellor, : Member

{c) two members of the Trzst nonunated by : Members
the Truwst;

fd) the Director of the Directorate ¢oricerned  — Member
relating 1o education as representative of
the State Government;

fe) three persons; who are not the members of @ Members
the Trust, nominaied by the Trast;
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(f)  two persons form amongst the teachers : Members
nominated by the Trust: and

(g} twoteachérs, nominated by the Chancellor.  : Members

(2} The Board of Management shall exercise such powers and perform
sitch functions, as may be prescribed,

{2} The Board of Management shall meet atleast twice in o calendar
vear,

{4 The quorum for meeting of the Bourd of Management shall be

five.

17. {1} TheAcademic Council shall consist of the following niembers, The Academic
namely:- Council,

far) o the Vice- Chancellos; ' Chairperson

(&) unecminent academician nominated by the : Memiber

State Governmient as its representative; and

fe) Such other members, 45 may be prescribed. t Members

(2} The Academic Council shall be the main academic body of the
University and it shall, subject to the provisions of this-Act, the statutes,
ordinances and regulations, coordinate and excrcise general supervision over
the Academic policies of the University,

{4)  The guorum for meeting of the Academic Council shall be such, as
miy be prescnbed.

18. (i} The Finance Committee shall consist of e [OlowWing The Finumee

imeinbers. rl.'I]EL‘[}'!- Commiliee
fa) the Vice-Chancetlor; : Chairperson
fb)  the Dean, Academic Affairs; *Member
fcl the Registrar of the university; : Member
e} two persons nominated by the Trust out : Members
of whom one shall be a financial expert; and
e} the Chief Finance and Accounts Officer r Member-
SCCreniry

{2) The members nominated by the Trust shall hold office for a peeriand
of T years
12. {f) The Chief Accounts and Finance Officer shall get the annual Fenctions af 1ha

budget of the Universaty prepared alongwith the requisite documents and submit FE.'i nanzs
DOTRINITIE G
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thee samie to the Finance Committee for its approval. The Chief Accounts arid
Finance Officer shall also get the accounts of the annual mcome and
cxpenditure of the University prepared and wet the same audited from the
Churtered Accountant so appointed by the Finance Committes in this regard.

2] The budget approved by the Finance Committes, alongwith the
note with regard o the audit of income and expenditure of the Umversity,
referred 1o in subssection (), shall be piaced before the Chancellor for its
approval.

(3] The Finance Committee shall lender advice 1o the Chancellor on
financial matters of the University.

Oiher 20, The composition, constitution, powers and functicens of suthorilies
Authoeties under clause {d] of section 14, shall be such, as may be prescnbed.
Thingjuakification 21, A person shall be disqualified for being a member ol any of the

r‘;’ '“':"l'l::":u“::l’f autharities or body of the University, if he.-
KA Ly ¥ O

bady fit 15 of unsound mind and stands 50 declared by a competenl
court; or
i) is an un-dischurged insolvent; or
(i} has been convicted of any offence invelving moral turpitude;
ar
fiv} has been punished forindulging in or promating unfair prictice
in the conduct of any examination inany form,

x:‘:ﬂziw ) 32, Mo act done, or proceedings tuken, under this Act by an authority,
s be invalidateg  OF body of the University shall, be invalid merely on the ground of -

s 10 vacancies, S byt !
fay any vacancy or defect in the constitution of the puthority OF

budy; or

(b} any defect or irregolarity in nomination or appointment of
person gcting as member thereof or

fe) any defect or iregularity in such ordinance or proceeding not
affecting the merits of the case.

Filling up of 23, If any vacancy occurs.in any authonty or body of the University
:i"ﬁ‘_“l due o death, resignation or remeval of member or due o change of capacity in
NFRIES.

which he was appointed or nominated, the same shall be filled in as carly as
possible by the authority or body which had appointed or nominated such a

memibie
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